IN THE CENTRAL ADMINISTRATIVE TRIBUNAL HYDERABAD BENCH

HYDERA BAD

0.A.N0.346/95

Betwesn: Data of Order: 20.3.95.

Kum, P.Sujatha
<. Applicant.
And
1. The Telecom District{ﬁgggagﬁﬁj-
e | KII‘I"!’BBD]. Dist.’ Acp-,.“
2, The Chief General Menager,
Telecommunication Department,

Door Sanchar Bhavan, Abids,
Hyderahad,.

s esR3spondents.

. Counsel for the Applicant Mr.0.P.Kali

~-.neal faor the Respondents : Mr.N,R.Oevraj,Sr.CG3C
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THE HON'BLE SHRI A.V.HARIDASAN .

e

.MEMBER_{J):

THE HON'BLE SHAI R.RANGARAJAN  :  MEMBER.(A)

L) o 3
R
o,
- [ .
MR

contdess




.4 .N0,348/95 Date of Qrder: 20.3.95

X As per Hon'ble =ari A.V.Haridasan, Member {(Judl.) X

The applicent has filed this application originally

- v R -~ - i . * ~ R | qa -~ A ~a e

set aside and be quashed and also for a direction to the
respondents to appoint her on compassionate grounds as aiso
for the terminal benefits of Sri ABdullahwho died while in

service,

-~

Z. When the application Came up for admission on
10.3.95 the applicant limited the prayer only for compassionate

appointment. Now the application has come up for hearing on

admission for tne relief of the applicant for grant of

compassionate appointment.

3. ®e have heard pMr.D.P.Kali, learned counsel for
the applicant and »r N.V,Kamana, learnediégéﬁding counsel for
the respondents, Tne applicant is said to pe the nominee of
the deceased Sri Abdulls wno died while in service uncer the
first respondent, SBnc claims appointment:)on compassionate
grounds on the ground that sne 1S the_nominée of Sri Abdulle
znd she is unemployed. The scheme of compassionate appointment
was evolved with an idea of helﬁgbg the dependént family
members of the deceased government emplOyég whoAcan be given
compassionate appointment on account of the death of tho oreead
Winneg‘driveﬁ to extreme indigence, Compassionate appointment
only to widow, son or a dsughter while the government servant
dies (leaving the family without a bread winner, has been saved
by the rule of the Hoq@ble Supreme Court in auditor General of

InGia Vs. G.hnantha Rajeswara hao reported in 1994 SCC (L&S)
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500, The supreme Court has held that the appointment on

compassionate grounds in any other cases will be fiolative
of the provisions under Article 16 (2). The applicant is

not a member of the family of the deceased, There is no
provision in Mohammadian law for adoption of a daughte?ér

daugnter-in-law, Therefore, the applicant cannot be considered

to be an adopted daughter or daughter~in-law , Therefore,
there is no basis for the appilCant-"s Clalm IoL ADPOLNCTMENT —

on compassionate grounds,

4, In the light of what is stated aﬁove there is
nothing in the applicaticn for admission, Therefore, we

reject the application under Section 19(3) of the Administrative
Tribunals Act, HOWEver, it will be open for the applicant to
seek any relief on the basis of her nomination for collection
of terminal penefits of ori Abdulla if she is so advised,

No order as to costs.

(R .LARGARATAN ) (A .V HAL IDASAN ) :

Memper (Admn, % Member {Judl.)

—
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Dated : 20th March, !1995

( Dictated in Open Court )}
% :%Z%FMQT,
e DEPUTY REGISTRAR(D)

1+ The Telecom District Manager,

- Kurnoeol, Kurnool District, A.P,

2% The Chief Gensral Manager, ' i
Telecommunication Department, -
Door Sanchar Bhavan, Abids,
Hyderabad. _—

3. DOne copy to Mr.D.P.K8lL, Adyocats,
2¢2-1164/15/8, Tilaknagaer, Hyderabad.

4. One copy to Mr.N.R.Dsvraj,Sr.CGSC,CAT,Hyderabad.

9« One copy to Library,CAT,Byderabad,

6. One cepy %o spare.
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